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LEGISLATIVE ASSEMBLY. 

We, the undersigned. Members of the Seleot 
Vommittee to which the Bill to give effect in British 
India to the COllvention concerning the protec-
tion a.gainst accidents of workers employed in 
loading and unloading ships was referred, have 
considered the Bill and have now the'honour to 
submit this our Report, with the Bill as amended 
by us annexed thereto. 

2. We oOllsidered II. propo!;lll put forward by Mr. • 
.J oshi that the preamble should be reworded to 
make it clear that the Bill applies t,o workers work 
ing in docks, wharfs, quays or warehouses. 

So far as this proposal does not involve an 
extension of the scope of the Bill to matters alien 
to its expressed scope, we are satisfied that a ch.ange 
is unnecessary. The defiuition of " the processes " 
in clause 2(a) includes work in docks, wharfs, and 
quays and would include work done in connection 
with the transfer of goods from a railway wagon 
alongside a. ship or from a warehouse on a wharf 
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or quay. Thfl Bill is not intflnded to apply t.o 
warehousefl generally. 

:1. W E1 received an as.'1urance that the Govern-
ment of India would bring to the notioe of the 
AdministratioIls of those:' I n<iiuu St.atcil which 
pOfolSe~ ports th(~ u.ctioll now being tak(m in British 
ludia, so that those Admini~trations may eOlllclidcr 
the adv~bility of adopt,ing similar measures ill 
respect of any of their ports which attain dimen-
sions rendering sunh meusurcs advisable. 

4-. A misprint in suh-clause (2) of olausC' 5 h~ 
been oorrected. 

ti. The sli8ht alteration in elause 0 removes a 
possible !lOUreI! of ambiguity. 

G. Tht' Bill was published ih .the Gazette of 
ludiu, dated the :!3rd SeptemiJer, 1933. 

7. We think t,hat the Bill has, not been 80 

altered a.s to require re-publieation, andl'we recom-
mend that it be passed as now amended. 

ABDUL MATIN CHAUDHURY. 

J. W. BHORE. 
l.AI. CHAND NA V ALRAI. 
BHAI PARMA NAND. 
S. G. JOG. 
L. S. HUDSON. 
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[As ~JO:NDBD BY THB 8J:LKOT CoJOC'lTEE.] 

(W0r48 pl'llated ID Itallo8 iadloaM the 
ameadm_ata aug.e.ted by the Com-
mi'tee.) 

A 

BILL 
TO 

Giw 6ffed m B"",h India to the GcnwentWn ooncem-
mg the protection against accidentB oj tOOf'kefo, 
~loyt;cl m loodmg attd unloading trAips. 
WHERBAS a Revised Draft Convention concern-

ing the protection against accidents of wOlken 
employed in loading or unloading ships was adopted 
at Geneva on the twenty-seventh day of April. 
nineteen hundred and thirty-two; 

.AIm WHERBAS it is expedient to give effect in 
_ British India to the said Convention ; 

It is hereby enacted as follows :-
t. (1) This Act m.ay be called the Indian 
Short title. extent,oom· Dock Labourers Act 

menoement and appIioa. 1934. ' 
'Jon. 

(2) It extends to the whole of British India. 
(3) It shall come into force on such date as 

the Governor General in Council may, by notifica-
tion in the Ga1.ctte of India, appoint. 

(4) It shall not apply to any ship of war of any 
nationality. 

B. In thia Act, unless there is anythhlg repug-
DelinitiOIl8. 

nant in the subject or 
context,-

(a) .. the processes" includes all work which 
is required for' or is incidental to the 
loading or unloading of cargo or fuel into 
or from a ship and is done on board the 
ship or alongside it ; and 

(b) " worker" means any person employed in 
the prooell8e8. 

8. (1) The Local Government may, by noti-
fication in the local oBi-

lqap8I,tOrB. cial Gazette, appoint suoh 
persons as it thinks fit to be Inspecto1'll for the 
purp08e8 of this Act within such locallimit.a as it 
may assign to them respectively. 

(2) All Principal Officers of the Mercantile 
Marine Department shall be IllIp6Ctors under this 
Aot, t:J: ojJU;io, within the limite of their charges, 

(3) Every Inspector shall be deemed to be a 
public servant within the mea.ning of the Indian 
Penal Code and shall be officially subordinate tony of IIl80 
such authority &II the Local Govel'JlD\8nt may 
dUeot. 

4. Subject to any rules made in this behalf 
under section 6, an Ins-

POW6l'11 of In!lpOOto1'll. _n 'thin h 
l'~wr JUay, WI, t e 

local limits for which he is appointed.-

(a) enter, with such a.ssistants (if any) as he 
thinka fit, any prem.illE'.6 or lhip wh&re the 
prooeesea are carried on ; 

• 



,(b) m.a.k.e such exaDlination of the prem.iael or 
ship and the ma.chinery and gear, fixed or 
loose, used for the processes, and of any 
prescribed registers and notices, and take 
on the spot or otherwiBe snch evidence of 
nny person as he may deeIll necessary 
for carrying out the pu:rposes of this Aot ; 
and 

(c) exercise any other powers whi.Jh may be 
conferred upon him by the regulatioDi 
made under seotion 1"1. 

I. (1) The Governor General in Counoil may 
J>pl"jIIl' to ~OVtlrnor GeM· make regulatioDII--

r"l~ .• ('1>unQd to maJw roo 
",'*'ttOtla. 

(a) providing for the safety of workingplaoel 
on shore and of any regWar approach. 
over a dock, wharf, quay or sim,iJarpre-
mises which workers have to use f'll goiilg 
to or from a working place a.t whioh the 
processes are carried on, and tor the light-
ing and fenoing of suoh plaoes and 
approaches ; 

(b) prescribing the nature of the means of 
access which shall be provided for the use 
of workers proceeding to or from a Bhip 
which is lying alongside a quay, hulk or 
other vessel; 

(c) prescribing the measures to be taken to 
ensure the safe transport of workers 
proceeding to or from a ship by water aD.d 
the conditions to be complied with by 
the vessels used for the purpose ; 

(II) prescribing the nature of the means of 
access to be provided for the use of the 
workers from the deck of a ship to a hold 
in which the processes are carried on ; 

(e) prescribing the measures to be taken to 
protect hatchways accessible to the work 
era and other openings in a deck whioh 
might be dangerous to them ; 

(f) providing for the effioient lighting of the 
means of aooese to ships on W'hioh the 
processes are carried on and of all plaoea 
on board at which the workers are em· 
ployed or to which they may be re-
quired t.o proceed; 

(g) providing for the safety of the workelll 
engaged in removi,ng or replaoing batch 
coverings and beams used for hatch 
coverings ; 

(h) prescribing the measures to be taken to 
ensure that no hoisting machine, or gear, 
whether fixed or loose, used in connection 
therewit.h, is employed in the prooeB8el 
on shore or on board ship unless it is 
in a safe working condition; 

(i) providing for the fencing of machinery, Ihte 
electric conductors and steam. pipes; 

<:J) regulating the provision of safety applian. 
r:ea on derricks, cranes and winches; 
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(k) ~reecribingthe preca.utions to be observed 
m regard to eXhaust and live ste&tni 

(I) tequiri~ the employm~nt of oompetent 
and relia~Ie pers0D:S to operate lifting Of. 
transportmg m:achill;ery used in the pro-
oesses, or to gIve Signals to a drive~. of 
8uch maohinery, or to attend to cargo 
falls on winch ends or winch drums and 
providing for the employment of a si~l; 
ler where this is nOO688llry for the safety 
of the workers ; 

(m) prescribing the measures to be taken in 
'order to prevent dangerous methods of 
wor~ in the stacking, un&taokin& 
stown;t8 ~nd unstowing of cargo, or 
handlmg m connection therewith ; 

(n) prescribing the prooautions to be taken to 
facilitate the escape of the workers when 
employed in a hold or between deoka in 
dealing with coal or other bulk oargo : 

(0) presoribing the precautions to be observed 
in the use of stages and truoks j 

(1') pr880ribiog the precautions to be observed 
when the workers have to work' where 
dangerous or noxious goods are, or have 
been, stowed or have to deal with' or 
work in proximity to such goods ; 

(q) providing for the rendering of first-aid,to 
injured workers and removal to the 
nearest place of treatment ; 

(r) prescribing the provision to be ma4e for 
drothe r~ue of immersed workers ~~ 
, WDlng; 

(.) preecribing the abstracts of ~,~C?t~PI 
the regulations requil'ed by section '8 ; 

(t) providing for the submission of notioee of 
aooidents and dangerous oocurrenoee and 
preeoribing the forms of suohilatioos, 
~ ~ns ,apd aU.t~orities to :wh,oD1l t;hey 
are to be furp.ia4ed, the pa.,rtiowan to 
be oontained '. in them and 'the time 
within which they are to be IJllbmitted • 

. , 
(u) specifying the perBODB and authorities 

who shall be responsible for oomplianoe 
with regulations made under this Aot ; 

(f1) defini~ the circumstances in Which and 
oonditions subject to whioh exemptions 
from any of the regulatiollB made under 
~ section may be given, speoiiyiu.g the 
a~thorities who may grant such exemp-

• tiona and regulating their procedure • 
(e) defining the additional powers which 

Iuspectors may exeraise under olaue 
(0) of section 4: ; a~d 

(c) = generally for the :8&fety of 

. (i) RegWatiOllB made under th.i8 le.otion ~y 
lBkeapeoial provision to neMthe sp6Cl&l reqUJl800 
iMnta of any particular port or ports. 

(3) In making a regulation under this section, 
.u, Qo\!tII'IU"- QeQere.l in C~1Ulcil ~y w,reot!, 
• breach of it shall be punisbab~ Wlth~." 
may exteDd to five hundred rupees, aDd .. 
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the breach is a continuing breach, with a further 
fine which may extend to twenty rupees for every 
day after the first during whioh the bree.oh oonti-
nUel • 

. 8. Subject to the control of the Governor General 
in Council, the Local 

POYer '0 Looal Govom· Government may. make 
.. t to make 111lea. rules ,.. ... -

(a) the inspection of premises or ships where 
t.he prOCE'.8S68 aTe carried on ; and 

(b) the manner in which Inppectors are to 
exercise the powers conferred on them 
by this Act. 

7. (1) The power to make regulAtions ani 'rules 
O8Ilferred by sections ~ 

'~Den.l provl~llI ft- and 6 ia subject to the 
:Jat1lll to reguJ.r.tlOQl and condition of the regula-
ralea. . d 1__ be' . tiona an ro"", . lug 
made after previons publication. 

(2) Regulations and rules shall be published in 
the Gazette of India and the local official Gazette, 
re~pective] y . 

8. There shall be affixed in some conspicuous 
Abstract. of Aot and re- place near the main en-

pJatiou to be con.piou- trance of every dock, 
oUily polted_ wharf, quay or similar 
premises where the proceSllf',s are carr ed on, in 
English and in the language of the majority of the 
workers, the abstracts of this Act and of the regu-
lations made thereunder whioh may be prescribed 
by the regulations . 

.. hy penon who-

PeuabIII. 

(0) wilfully obstruots an Inspeotor in the 
exeroise of any power under section 4., 
or f&ils to produce on demand by an 
Inspector any registers or other doou-
mentA kept in pursuance of the regu-
lations made under this Aot, or any gear, 
fixed or loose, used for the processes, or 
oonceals or prevents or attempts to pre-
vent any person from appearing befoftl, 
or being examined by, an Inspeotor, or 

(b) unless duly authorised, or in case of neoee-
sity, removes anyfenoing, gangway, gear, 
ladder, life-saving means or appliance, 
light, mark, stage or other thing required 
to be provided by or under the regu1a-
tions made under tm. Act, or 

(0) having in oase of neoeaaity removed any 
8uch fencing, gangway, gear, ladder,Ufe-
saving means or appliance, light, mark, 
stage or other thing, omits to restore it .. 
the end of ~he period for whioh ita removal 
was necessary, 

.ball be punishable with fine whioh may extend to 
ive . hundred rupees. 



10. (1) No Court inferior to that of. Preaideucy 
Magistrate or a lIagia-

ProyiUODB relating to trate of the hat 0_ 
jarilldiotion. shall try any oIence under 
this Act or the regulations made thereunder. 

(2) No prosecution for any oftenoe under this 
Aot or the r( guJatioDl made thereunder ahall be 
instituted except by or with the previous aanotion 
of an Inapector. 

(3) No Court Wll take oognjanoe of any oftence 
under thia Aot or the reguJationa made thereunder, 
unlellS oompJaint thereof ill made within Biz months 
of the date on which the ofIen.oe is alleged to have 
been committed. 

11. The Governor General in Council may, by 
notification in the Gazette 

Power to esempt. of IncDa, exempt from 
all or any of the provisions of this Act and of the 
reguJations made thereunder, on such oonditiona, 
if any, as he thinb fit,-

(0) any port or pJaoe, dock, wharf, quay or 
aiiniIar premiaee at which the prooeuea 
are only oooaaionally carried on or the 
traffic is 1IID&1l and confined to 8IDal1 
wpd, or 

(b) any specified ship or olass of ship. 
11. No suit, prosecution or other legal ptooeed-

ing shall lie ;J,:~~st any Proteotlon to perIODS person for an . whioh 
aotiDlUDder this Aot. •• ~ ~ ·th d II m e......... 1&1 one or 
intended to be done under this Act. 



GOVERNJONT OF INDU. 

LEGISLATIVE ASSEMBLY 
DEPARTMENT. 

Report of the Select Committee on the Bill to 
give effect in British India to the Conven-
tion conoerning the protection against 
accidents of workerB employed in loading 
and unloading ships; wi.h the Bill, as 
amended. 




